I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 3793 OF 2010

B.C DALAL L. APPELLANT

VERSUS

CUSTCDI AN & ANR. ... RESPONDENT

ORDER

After arguing for sone tine the |earned counsel
for the appellant prays for wthdrawal of the appeal.
Prayer is all owed.

The GCivil Appeal is disnssed as wthdrawn.

[K.S. RADHAKRI SHNAN]

NEW DELHI
MAY 10, 2010.



